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MADHYA PRADESH BILL
No. 18 or 2012
THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA)
SANSHODHAN VIDHEYAK, 2012.
A bill further to amend the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972.
Be it enacted by the Madhya Pradesh Legislature in the Sixty-third Year of the Republic of
India as follows:—
Short title. 1. This Act may be called the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Sanshodhan
Adhiniyam, 2012.
Subﬁtitution of 2. For Section 4 of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972
Section 4. (No. 25 of 1972), the following Section shall be substituted, namely:—
Sumptuary “4. (1) There shall be paid to the Chief Minister a sumptuary allowance of fifty thousand
allowance, .. R ..
constituency rupees, to each Minister thirty thousand rupees and to each Minister of State,

allowance and
daily allowance.

@

©)

Deputy Minister and Parliamentary Secretary twenty five thousand rupees per
mensem.

There shall be paid to the Chief Minister and to each Minister a constituency
allowance of twenty seven thousand rupees per mensem and to each of Minister
of State, Deputy Minister and Parliamentary Secretary a constituency allowance
of twenty three thousand rupees per mensem.

There shall be paid to the Chief Minister, each Minister, Minister of State, Deputy
Minister and Parliamentary Secretary a daily allowance of one thousand two
hundred rupees within the State and one thousand five hundred rupees outside
the State per day during the term of office.”.

STATEMENT OF OBJECTS AND REASONS

Looking to the rise in prices, it would be appropriate to increase the sumptuary allowance, constituency allowance

and daily allowance of the Chief Minister, Ministers, Ministers of State, Deputy Ministers and Paliamentary Secretaries.
It is, therefore, proposed to amend the Madhya Pradesh Mintri (Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 25 of 1972)

suitably.

2. Hence this Bill.

Bhopal :
Dated the 29th March 2012.

KANHAIYA LAL AGRAWAL
Member-in-Charge.
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